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ANNOUNCEMENT RE. ALLOCA-
TION OF TIME FOR GOVERN-
MENT BUSINESS

Tae VICE-CHAIRMAN (SErr M.
Govinpa Reppy): I have to inform
Members that the Business Advisory
Committee at its meeting held today
has recommended the allocation of
time as follows for Government and
other business during the remaining
part of the current session:—

Time allotted

I. The Hind1 Adoptions 30 minutes
and Maintenance (Am- (In addition
endment) Bill, 1962 to th: time

already taken)

2. The Appropristion (Rail- 1 hour
ways) No. 5 Bill, 1962

3. The Electricity (Supply) I hour
Amendment Bill, 1962

4 The Comlranies (Amend- 1 hour
ment) Bill, 1962

5. The Foreigners Law (Ap- I houe
plication and Amendment)
Bill, 1962

6. The Metal Tokens (Amend- 30 minutes
ment) Bill, 1962

7. The Petroleum Pipelines 30 minutes
(Acquisition of Right of
user in Land) Bill, 1962

8. The Appropriation Bill, I hout
relating to the Supple-
mentary Demands  for
Grants  (General) for

1362-63
9. The Defence of India Bill, 3 hours
1962 30 minutes
1o. The Customs Bill, 1962 2 hours
11. The Pondicherry (Admi~- 30 minutes

nistration) Bill, 1962

12. The Indian Tarif (Am- 30 minutes
endment) Bill, 1962

13. The Warehousing Cor- 1 howr
poration Bill, 1962

14. The *State Associated 30 minutes
Banks  (Miscellancous
Provisions) Bill, 1962

15. The Delhi Motor Vehi~ 30 minutes
cle Taxation Bill, 1962

16. The Manipur Sales of 30 minutes
Motor Spirits and Lubri-
cents Taxation Bill, 1962
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17. The Gift-tax (Amendment) 1 hour
Bill, 1962
18. The Workmen's Compen- 1 hour
sation (Amendment) Bill,
1962
19. The AllIndia Services 1 hour
(Amendment) Bill, 1962,
20 Motion regarding measures 2 hours

for maintarning prices of
essential commodities at
reasonable levels

The Committee also recommended
that Friday, November 23, 1962, at
present allotted for Private Mem-
bers' business may be allotted for
TrUasacton of GUVErTmeETe Sushimsss.

The Committee further recomnjend-
ed that in order to be able to ¢com-
plete the business by November 23,
1962, the House may curtail or dis-
pense with the lunch hour and sit
beyond 5 p.m, as and when necessary.

The House stands adjourned ' till
2.30 p.M. {

The Housge then adjoitned
for lunch at one of the
clock,

The House reassembled after lunch
at half-past two of the clock, Tue
Depury CHAIRMAXN in the Chair1

(

THE CONSTITUTION (AMEND-
MENT) BILL 1861 (TO AMEND
ARTICLES 74, 123, 124, 217 AND THE

SECOND SCHEDULE)—continued.

Sarr K. SANTHANAM (Madras):
Madam Deputy Chairman, the desire
to define precisely the relations bet-
ween the President, the Cabinet and
"Parliament is not unreasonable, Many
of us in the Constituent Assembly
approached this question from that
point of view, but after a prolonged
discussion we foung that under the
British system of Cabinet govern-
ment, it was not possible to define
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this relation precisely. If we want-
ed to define that relation precigely
we would have had to adopt the Pre-
sidential system, where the executive,
the legislative and the judicial powers
are more or less wholly separated.
My friend, Mr. Bhupesh Gupta, has
raised the question of the relation
between the President ang the Cabi-
net. If he had though a little deeper,
he would have found that the rela-
tions between the Cabinet and Par-
liament are no lesg important and
no less difficult and delicate than
those between the President and the
Cabinet. Under the Indian Constitu-
tion, the President has a dual role,
one is that of a constitutional head
and the other that of a guardian of
the Constitution. It is ag a consitu-
tional head he functions ordinarily.
Normally whenever there is a majo-
rity party and a Cabinet having the
support of that party, the President’s
function is more or less to advise in-
formally, but to accept the decisions
of Parliament and the Government.
But even in normal times extraordi-
nary situations may arise when the
President may have to come down
and say: “I shall not accept your
advice ang I will take all the conse-
quences, including that of impeach-~
ment.” For instance, suppose a Gove
ernment simply because it has got a
two-thirds majority resolves to abo-
lish Part III—Fundamental Rights.
What is the President as the guardian
of the Constitution to do? I think it
is his businesg to advise the Govern-
ment that it should not do it, it should
not misuse its temporary majority for
such a vital destruction, gs it were,
of the Constitution. And I think he
will be entitled to tell the Cabinet:
“You can go and impeach me I am
not going to agree to it.” He may
refuse to agree to it and dissolve Par-
liament and leave it to the people to
decide. To say that he must evem
in such a case simply put his signa-
ture, that is, Cabinet advice shall be
absolutely binding, wilf mean that
the Constitution will be absolutelv a%
the mercy of a wavering executive.
Then, again, let wus conceive of a
situation where the Cabinet is



